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respecting the liability of real estate
within the Settlement of Prince of
‘Wales’” Island, Singapore, and Malacea,
to the payment of debts of deceased
persons ; and to enable Executors aud
Administrators to sell and dispose of
the same.” Me said, this was a Bill
which he brought in at the request of
the late Chief Justice. It was intro-
duced at the instance of one of the
learned Recorders in the Straits. As
he (Sir Barnes Peacock) did not see
any necessity for proceeding further
with it, he begged to move for the dis-
charge of the Committee,
Agreed to.

WARRANTS OF ATTORNEY AND
COGNOVITS.

Sir CHARLES JACKSON moved
for the discharge of the Select Com-
mittee on the Bill “ to provide for the
due execution of warrants of Attorney
to confess judgment and cognovits.”
He said that this also was a matter
witich would form part of the Civil
Procedure about to be provided for the
Supreme Courts, and it was not neces-

sary to proceed with a separate Bill for
this object.

Agreed to.
PUNISHMENT OF CHOWKEYDARS,

Mz. HARINGTON moved for the
discharge of the Select Committee on
the Bill * for the punishment of Chow-
keydars for neglect of duty.” MHe
said that there was before the Coun-
cilanother Bill on the same subject, into
which the provisions of this Bill could
be introduced, if necessary.

Agreed to.

IMPRESSMENT OF CARRIAGE AND
SUPPLIES FOR TROOPS AND
TRAVELLERS (BENGAL),

Tug VICE-PRESIDENT moved
that the Bill * to amend the law re-
garding the provision of Carriage and
Supplies forTroops and Travellers, and

- to punish unlawful Impressment,” be

struck out of the list of Select Com-
mittees. This Bill had been brought
in by the Licutenant-Governor of
Bengal, All the Members of the
Cowmmittes upon that Bill had gone
away without their places in the

The Vice-President
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Committee having been supplied. Tl:Z
Bill might therefore be presumed ;
have died  natural death, and unled
the Honorable Member for -Bengbe
wished to proceed with it, might
struck out of the list, ool

Mz. SCONCE said he had recel?
1o instructions concerning this Bill i

The Motion was subsequently P
and agreed to.

The Council adjourned.

Saturday, April 1, 1860.

. i#
No Member of the Council was s
day present.

- Saturday, April 14, 1860.

PRESENT :
)

. idewh
The Hon’ble the Chief Justice, Vwe-l’)"f"‘d
in the Chair,

Hon, Lieut.-Genl. Sir | IL B, Harington, BV
J. Outram, H. Forbes, LSQ-I' it

Hon. Sir H. B. E.| Hon. 8ir C.
Frere, Jackson,
Right 1ton. J. Wilson, and

P. W. LeGeyt, Esq,, | A, Sconce, 1i8d:

INDIGO CONTRACTS.

0
Tuz VICE-PRESIDENT read g'f,.
following Memorandum from tht’lome
cretary to Government in the 11\105.
Department, communicating & “°
sage from the Governor-General *
on?

No. 207.
oo

The Sceretary to Government in the H
Department has the honor to com“';‘lowirlﬂ
to the Legislative Council the f0 ‘ccivv‘d
telegraphic message which he has X7y
from the Ncerctary to Goverument W
Qovernor-General :—

Mgessaqe,

Governor-Generals Coml'y
dated 9th ot

The Governor-Genernl has this 4%, ®gst
his assent to the Indigo Contract B¥?
with your letter of 2nd instant.

W. Guroy, p
Secy, to the Govt. of It
Fort William, the 13th April 1860-
!

MOONSIFFS.

u?’
Tur CLERK presented to the Cfo e
cil 4 Potition of the Sheristadsr
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